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OENThAL. ADMINISTPftTIVE TRI BUNAL 
GJWAHArI  

ORDERS SHEET 

iqina! epp1iction 

2 Miso 	tit1n 1\JO. 

3. Contempt otition No. ] 

4, Rview.ppIication No. .J 

Reso end ant (S 

dvocate for the pp1icant(S). ...'. 

idvocat for the Respondent 

29.6.2006 	Hrd learned counsel for the 
parties. Judgment delivered in open 
Court, passed in sarate sheets. 

The O.A. is disposed of at the 
admission stage itself in terms of the 
order. No costs. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

• 	 161 of 2 006 	
• 5 	 .. 

2Q 06 2006 • 	 DATE OF DECISION 

Sri A.K.Dojey& Another 	 S  
• 	 Applicant/s 

Smt.S;Roy 
.............................................. .............. ................................ .....Advocate for the 

Applicantis. 

. 	- Versus — 	. 

Union oflndia&Ot.he'rs .. 	. 	 . 

............................
Respondentls  

Dr ,  J L Sea kar, Ra)way Standrng Counsel 
..............................................................................................-Advocate for the RepOndents 

CORAjM 	- 

HON'BLE MR K V SACHIDANPNDAN, VICE-CHAIRMAN 

• 1. .W'hér- reporters of local newspapers 	. 
• 	 may be allowed to see the Judgment?  

2. Wléther to be referred to the Reporter or not 7- . /esl~o 

.3. 	Whether to be forwarded forincluding in the Digest - 

Being complied atJodhpur Bench 	 <Xs/No 

4. 	Nh ether their Lord ships wish to see the fair copy 
of theJudgent? 	S  • 	 - S  • 	Ys/No . 

• 	 - - . - 	 -• 	 • 	 . 	 Vi:e-Ch :!;man 

/ 
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tEWTRA ADMBdi$TRATIVE.;TIUNAL . 	.. . 
GUWAHATI BENCL 

Original Application No 161 of 2006 

Dateof Order This, the 29th Day of JWe 2006 

THE HONLE MR K. V. SACHIDANANDAP VICE CHAIRMAN 

I 	Sri Amulya Kurnar Doley' 
Sb. Late 

'
JLIQen Chándra Ooley. -. 	 . 

Resident of Chiring Chapari 
P.O.., 	S &Dlt: Dibrugarh1 
Assam.  

2 	Sri Abhirarn Milli. 
Son fLate-Sønaram Mliii. 	 . 

• 	.- 	•; Resident of Hijuguri Rail.way.Coloney  
• 	Quarter No, 44(8) 	. 	 . . 	. . .. • • 	 . 	P.O.,;P..S &,Dist: Tinsukia- 	 . . 	. 

Assam 	 Applicants 

By Advocates r;a.cPau1, 14s,5.Roy & Mr€S.N.Tamuli. 

Versus - 	 ••- 	H 	 2 

1. . The India 	.. 	 . 

Represented by the Chairman, Railway Bord 
In the Dartment •f aiiways 	- 	. 	. 	•- 
Rail Bhawan, aisina Road 
New Delhi — 110 00I 	H 	. 	•.. 	. . 

.2. 	The General Manager (Personal) 	 . 	. ... 
N F Railway Mal.igaon • 	.: 	• 	. -. 	• 	- 
Guwahati;Assarn, 	-• . - 	 . 	 S 	 • 

31 	The DivisIonal. Railway Manae-r (P) 	-. 
N.F,Raibiay, Tinsukia 	• 	 • 	 • - 

-• 	 - Assarn. 	- 	. 	'• 	 .. 	.• 
S 	 . 	 Rspondents 

By Dr ,  3 L Sarkar, Standing counsel for the Railways 

. 	. 	 - 	 . 	 • 	.• 	 - 

5'  
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SAcHIDMJANDAN K. v. (V. 

The applicants were initially1 appointed:  as 

Assistant Station Master in the year 1977 in the Tinsukia 

Division' of N.F.Railway. In .the year 1990 they were 

promoted as Traffic Inspector and are continuously working 

as such; On 8.3.2003, it is averred that 'the Railway. Board 

issued.' a' circular merging the category of Station., 

MastersjAssistant Station Masters/Yard Masters and Traffic 
, 

Inspectors 	: into' ' one 	Unified 	'Cadre 	of' 	Station, 
'S 

Master/Assistant. Station Maste. With special reference to 

proviso 10 1 of the circular it was4mentioned that staff 

belonging to erstwhjle 3 categories will be working and 

enjoying the benefit of the unified cadre of SMs/ASMs and 

their posting they will retain ' their. designation as.. 

applicable before .merger. Vide order dated 13.1.26,06 the 

DRN (P), •Tinsukia has transferred and postd the applicants 

with the designation 'of Station Superintendent, . The 

'applicant has..made represent'ation on 18.1,2005 to the 3rd 

respondent contéhding' that the post of Traffic Inpectors 

are in e*isténce . and they were selected to that post and 

piayed for, cancellation of orderdated 13.1.2006. Reminder 

was sent and' further detailed representation was also 

submitted on 31.3.2006, On 10.5.2006 the respondent. No.2 

passe,d 'an order cacelling the order dated 13.1.2006 as the 

same was passed.' in violation .of the provision' of the 

circular dated 8.3.2003. The matter regarding cànce,lation 
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of the, order datd 13.1.2006, was informed to the 3rd 

• 	respondent, but vlde order dated 20.6.2006 the said 

respondent is attempting to :' enforce the order dated 

• 	13.1.2006 for which applicants are aggrieved and have filed 

this 0 A seeking the foUowing reliefs - 

(a) 	The impugned order issued by the" Respondent 
No.3 	vide 	letter 	No.ES/-119 	'dated 
20.06.2006. be set aside and quashed. 

• 	,. 	' , 	(b) 	Direction be given Tto the Respondents to 
comply with' the provisián of 10.1 of the 
circular 'dated 08;104003 of the. Railway 
Board in retaining the earlier designation • ' 

	

	
of the persons after the merger of 'their 
posts in one-unified cadre 

(c) . Direction be given- to the 'Respondent •No .3 to 
carry out the order dated 10.05'.2006passéd 
by the Respondent - No.2 and allow the 

• 	. 	
5, 	applicants 	to 	retain ' their 	earlier -: 

designation as Traffic Inspectors, 

• 	. (d) ., Any other relief or relieves as thIs Hon'ble 
Tribunal may deem fit and proper," 

N 	- 

2. 	. 	'Heard Smt.. 'S.. Roy, ',Iearned counsel for the 

applicant and Dr.J .L.Särkar, learned - Standing counsel for - 

the Railways. When. the matter came up for consideration,' it 

is specifically brought my notice to-c1.ause 10.1 of the 

merger circular .  dated 12.11.2003 whereby restructuring 5is 

proposed. The said clause is quoted herein below:- 

11The , category of -StationMasters/Asisthnt 
'Station Maters; Yard Masters and Traffic 
inspectors should be merged into one unified 
cadre of SM/ASM. The ;recruitment and promotion 
pattern as prescribed for the category of 
SMs/ASMs should be followed in the merged cadre. 
In the Initial stage of the merger, - effort-s 
should be made to post the employees in the'' 
catgories in which they have been -working. 

: 	, • 	Accordingly, while the staff belonging to the • 	• 	erstwhile three categories will be 'wo.rking and 
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• 	. 	enjoring .'the. benefit of the unified cadre of. 
SMs/ASMs, on theIrpostingin.,the Yrd, they will 
perform the duties of Yard Master retaining their 
des1gnation as applicable to the category' of Yard 

• 	Master. •. Similarly, 	while 	pei'forming 	the 
inspectional, 	job 	they 	will 	retain . thei!' 

• 	designation as applicable to Traffic • 	But at a later stage, when they' are made fully 
equipped to discharge all the functions hItherto 
being, discharged by . SMs/ASMs, YMs '& : Tis, 

• . administration will have the flexibility to post 
a person as per the administ rative, requi rement. 

• . - While redefining the' duties and functions, 
Railways may also review and rationalise the 
cadre keeping in view the administrativ.e 

• 	. 	requirements. 	.  

Furthe, . an ' consideI'ation 	of 	'the 	appUcañts' 

representations f he .COM, MaUgáon ha passed an order 

cancelling the transfer order of the applicants contained 

in Annexure-IV letter signed by Sr. Personnel Olficer (T) 

forGeheral Manager (P), Ma:tigaon; But.vide impugned order 

dated '20.6'.2006 the DivIsional 'Personnel Officer, Tinsukia 

disagreed with the said order and decided 'to irnplement'the 

order of transfer. It appears that the impugned order at 

Annexure-VIlI is passed by the Divisional Personnel 

Officer, a lower aqthority. that that of the Chief Operatioi 

Manager.. The . question of jurisdiction' of passing an 

superceding order by lower authority, is under challenge . in 

this proceeding. . . . . 

3. '• 	'Smt S. Roy, learned counsel for the 'applcants. 

submits. that' the facts of the case being so,.he . will be 

satisfied if a 'direction is given to the hIgher authoity 

i;e, the 'second respondent to ,consIder these orders and 

harmoniz 'the same with safety aspect etc. and. the 

applicant be permitted to make comprehensive' reprsentation 

L 	H 
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• to the said' authority which may be considered and. disSosed 

àf on merit with due application of. mind and. communicating 

the same to the applicant. Dr.') . L Sa rkà r, learned Raitway 

Standing counsel submits that if that will suffice the ends 

of justice he: has no objection in adopting the same 

exercise. This Tribunal is. also 'of the view that such 

recourse will suffice the ends of justice. 

4. 	Cànsidering the.issue involved in this case, the 

applicant 	is 	permltte& to 	submit 	comprehensive 

representation before, the second respondent. within two 

weeks from today and on receipt Of such represetation the 

said authority shall consider the same, along with Annexure 

VI. , & VIII orders and hármoh.ize these two orders with 

safety aspect etc. and take a. decision therein keeping in 

mind the above observations and pass appropriate orders 

within two months thereafter, 

- 	
. The O.A. is disposed of with the above 

observations. In the circumstances 1  there is no order as to 

• cost's. In the. interest of justice. this Tribunal by, way of 

interim measure directs that status quo 'as on 2$.6'.2006 

shall be maintained so far asthe applicants are .cdncerned 

and they will be permitted to -'continue-on the same post 

• 	- till the completion of above exercise. 

(K.V.SACHIDANANDAN) '. 
VICE CHAIRMAN 

BB 	 ' 
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IN THE CENTRAL ADMINISTRATh/E TRIBUNAL: GUWAHATI BENCH: GUWAHATI. 

O.A.No.lI Of 2006 

SRI Amua Kumar Doley & Mother  

-VERSUS- 

THE UNION OF INDIA & OTHERS 

SYNOPSIS & LIST OF DATES 

This is an application under Section 19 of the Administrative Tribunal's Act for 

judicial interference by the Hon'ble Tribunal for the arbitrary action of the 

Respondents in not allowing the petitioners to continue their service with the 

designation of Traffic Inspectors as per the Circular dated 08.10.2003 issued 

by the Railway Board. 

•. 1977- Applicants were appointed as Assistant Station Master in the 

linsukia Division of N.F. Railway. 

•. 1990- •  Applicants were selected and promoted to the post of Traffic 

inspectors and from then served continuously to the satisfaction of the 

Respondents. 

•. 08.03.2003- The Railway Board issued a circular and this circular should 

merge the category of Station Masters/Assistant Station Masters! Yard 

Masters and Traffic Inspectors into one Unified Cadre of Station 

Master/Assistant Station Master. It is mentioned in the provision 10.1 of the 

circular that the staff belonging to the erstwhile three categories will be 

working and enjoying the benefit of the unified cadre of SMs/ASMs and 

on their posting they will retain their designation as applicable before 

merger. 

•:• 13.01.2006 - The Office of the Divisional Railway Manager (P), Tinsukia, in 

implementation of the circular dated 08.10.2003 transferred and posted 

the applicants with the designation of Station Superintendent (in short 55). 
•• 18.01.2006- The applicants made representation to the Respondent No. 

3 contending that the post of Traffic Inspectors are in existence and they 

were selected to that post and prayed for cancellation of the order 

dated 13,01.2006. 



•. 03.03.2006- The applicants again approached the Respondent No. 3 

with their grievances against their posting order. 

+ 31.03.2006 - The applicants submiffed detailed representation to the 

Respondent No. 2 against their grievances. 

•. 10.05.2005- The Respondent No, 2 pleased to pass an order canceling 

the order dated 13.01.2006 passed by the respondent No. 3 as it passed 

in violation of the provision of the circular dated 08.03.2003. 

+ 12.06.2006- The applicants informed the Respondent No. 3 about the 

cancellation of the order dated 13.01.2006. 

•:• 20.06.2006- The Respondent No. 3 directed the applicants to carry out 

the order-dated 13.01.2006 immediately. 

Contention: 

(I) 	The action of the Respondents in posting the applicants with 

the designation of SS is in violation of the Circular dated 

08.03.2003 is arbitrary and illegal. 

(ii) 	The order dated 20.06.2006 by which the applicants are 

directed to carry out their transfer and posting order is nonest in 

the eye of law as the order dated 13.01.2006 is cancelled by 

the higher authority. 

Relief is'i sought for: 

The impugned order dated 20.06.2006 be set aside and 

quashed. 

Direction be given to the Respondents to comply with the 

provision of 10.1 of the circular dated 08.01.2003 and post 

the applicant with the earlier designation as Traffic 

Inspectors. 

Direction be given to the Respondent No. 3 to carry out the 

order dated 10.05.2006 passed by the 1espondent No. 2 

and allow the applicants to retain their earlier designation 

as Traffic Inspectors. 

In the interim, suspend the order-dated 20.06.2006 and 

allow the applicants to continue their service with the 

designation of Traffic Inspectors till the disposal of the 

application. 

Filed 

(Rabin.P 	

4 

Advocate 

4 ' 

4 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH: 

GUWAHATI. 	 I$ 

• 	 _ 

(An Application under Section 19 of the Administrative Tribunals Act, iL 
1985) 

O.A. No 	 of 2006 

Sri Amuiya Kumar Doley, 

Son of Late Jugen Chandra Doley, 

Resident of Chiring Chapari, P.O., P.S. & Dist. 

Dibrugarh, Assam. 

Sri Abhiram Miii, 

Son of Late Sonaram Mull, 

Resident of Hijuguri Railway Coloney, Quarter No. 

44 (B), P.O., P.S. & Dist. Tinsukia, Assam. 

Applicants. 

-Vs- 

1. Union of India 

Represented by the Chairman, Railway Board, in 

	

/ 	
the Department of Railways, Rail Bhawan, 

	

1 c 	Baisina Road, New Deihi-110001. 

2—The General Manager, (Personnel), N.F. 

aiIway, Maligaon, Guwahati, Assam. 

The Divisional Railway Manager (F), 

N.F.Railway, Tinsukia, Assam. 

Respondents. 
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PARTICULARS OF THE ORDER! ACTION AGAINST WHICH THE 

APPLICATION IS MADE: 

Order No. ES/A-i 19 dated 20.06.2006 issued from the office 

of. the Divisional Railway Manager (P), N.F.Railway, Tinsukia, 

Assam by which the applicants are directed to carry out the 

order dated 13.01.06 violating the order dated 10.05.2006 

passed by the Respondent No.2 as well as the provision of 

10.1 of the Railway Board's Circular. 

JURISDICTION OF THE TRIBUNAL: 

The applicants declared that the subject: matter against which they 

want redressal/ relief is within the jurisdiction of the Tribunal. 

LIMITATION: 

The applicants further declared that the application is within the 

limitation prescribed under Section 21 of the Administrative Tribunal 

Act, 1985. 

FACTS OF THE CASE: 

	

4.1 	That the applicants, named in the 'Cause Title' of this 

application, both are the citizen of India and are working in Tinsukia 

Division of N.F. Railway under the Management of Union of India and 

as such they are entitled to all the rights, protections and privileges 

guaranteed under the Constitution of India. 

	

4.2 	That the applicants were appointed in the year 1977 as 

Assistant Station Master in the Tinsukia Division of N. F. Railway. 
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The applicants with their sincerity and with full devotion to their work 

for a long span of years, they were selected and promoted by the 

Respondent No.2 with due procedure in the year 1990 to the post of 

Traffic Inspector (in short TI) and from then, they served continuously 

without any break in the same division with full satisfactions to the 

Respondent authorities. 

Li 
	 4.3 	That for the purpose. of strengthening and rationalizing the 

staffing pattern of Railways, the Railway Board restructured Group 

cC & 'D' categories of staff and to that effect issued a circular dated 

08.10.2003. By virtue of this circular, the category of Station 

Masters! Assistant Masters! Yard Masters and Traffic Inspectors 

should be merged into one Unified cadre of Station Master (in short 

SM) / Assistant Station Master (in short ASM). It is also mentioned in 

the provision of 10.1 of the circular that in the initial stage of the 

merger, efforts should be made to post the employees in the 

categories in which they have been working. It is further mentioned in 

the said provision that the staff belonging to the erstwhile three 

categories will be working and enjoying the benefit of the Unified 

cadre of SMs/ASMs and on their posting they will retain their 

designation as applicable before the merger. 

-Copy of relevant circular issued by the Railway 

Board is enclosed herewith and marked as 

Annexure-l. 
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4.4 That the Office of the Divisional Railway Manager (F), Tinsukia, 

the Respondent No. 3 vide office order dated 13.01.2006 in 

implementation of the circular dated 08.10.2003, the applicant No. 1 

Sri A.K.Doley, TI at Tinsukia was transferred and posted as Station 

Superintendent (in short SS) at Dibrugarh (in short DBRT) and also 

by the same order, the applicant No. 2 Sri A.R. Mliii TI of Makum 

Junction at Tinsukia was transferred and posted as Station 

Superintendent at Namrup (in short NAM). It is pertinent to mention 

herein that the posts of the applicants before transfer were filled up 

by the non-selected candidates. The applicants being aggrieved with 

their designation by the aforesaid order and to that effect submitted 

a representation-dated 18.01 .2006 to the Respondent No. 3 and 

contended that the post of Traffic Inspector (T.I.) are in existence 

and they were selected to that post and prayed for cancellation of 

the order of transfer. 

- Copies of the order dated 13.01.2006 and 

representations dated 18.01 .2006 are 

annexed and marked as Annexure If & Ill. 

4.5 	That the matter failed to receive adequate attention in the 

hands of the Respondent authorities and !the  applicants on 

03.03.2006 submitted another representation to the Respondent No. 

3 and contended that out of three selected Traffic Inspectors (TIs), in 

Tinsukia Division, they are only transferred and posted to the rank of 

SS and as such prayed for reconsideration of the order dated 
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13.01.2006. Inspite of the representation dated 18.01.2006 and 

03.012006, the applicants did not hear any response from the 

Respondent authorities and under such circumstances, they made 

another detailed representation dated 31 .03.2006 to the Chief 

Operations Manager, Maligaon and prayed to continue their service in 

their existing designation. 

-Representations 	dated 	03.03.2006 	& 

31.03.2006 are annexed and marked as 

Annexure IV & V. 

4.6 	That, thereafter, the Respondent No. 2 complied with the 

representation of the applicants and pleased to pass an order dated 

10.05.2006 by which he cancelled the transfer order dated 

	

13.01.2006 as it violated the provision of 10.1 of Board's Circular. It 	- 

was further directed by the Respondent No. 2 that the applicants are 

to be given the benefit of cadre re-structuring in the same category 

in which they were working previously as TI. 

- Copy of the order-dated 10.05.2006 is 

annexed and marked as Annexure -VI. 

4.7 That after on being passing of the order dated 10.05.2006, the 

applicants submitted a representation-dated 12.06.2006 to the 

Respondent No. 3 by which they informed that the Respondent 

No 2 canceled the order- dated 13.01.2006. The applicants 

contended in the aforesaid representation that although they are 
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holding the Ti. post under the Respondent No. 3 but the said 

'post is stilt unutilized by the other persons. Consequently, the - 

Respondent No. 3 issued an order-dated 20.06.2006 by which it 

was intimated to the applicants that the transfers' orders involving 

them, issued by this office are technically and administratively 

proper. Therefore, the competent authority has decided in 

consultation with the Headquarters that the transfer order must be 

carried out. It was further directed to the applicants by the said 

order to carry out their transfer order immediately. 

-Copies of the representation dated 12.06.2006 

and the order dated 20.06.2006 are annexed 

and marked as Annexures- VII & VI II. 

4.8 That the applicants beg to state that it is the definite policy of the 

Railway Board's circular that persons having worked as StatiOn 

Masters! Assistant Station Masters! Yard Masters and Traffic 

'Inspectors should be merged into one unified cadre of SM!ASM 

and on being merged, they will retain their designation as 

applicable before 'the merger. In the instant case, the applicants 

before their transfer and posting order were worked as Traffic 

Inspector and as such they are entitled as per Railway Board's 

circular to retain their designation as TI even after the order of 

merger and or transfer. 
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4.9 That the applicants beg to state that from the letter No. PC-

III/2003/Misc/5 dated 18.02.2005 under the signature of the 

Secretary Railway Board, it is manifestly clear that no post of TI 

has been down graded after cadre restructuring and staff who are 

performing the duties of TI are retaining their designations as TI. 

But the Respondent No. 3 inspite of this fact passed the transfer 

order and posted the applicants in the designation of SS and as 

such the impugned order is arbitrary, illegal and is not sustainable 

in the eye of law and is liable to be set aside. 

- A copy of the letter-dated 18.02.2005 is 

annexed and marked as Annexure-IX 

4.10 That the applicants beg to state that the Respondent No. 3 

inspite of the fact that the order dated 13.01.2006 was cancelled 

by the Respondent No.2, passed the order dated 20.06.2006 by 

which the applicants were directed to carry out the order dated 

13.01.2006 is nothing but an arbitrary exercise of the power 

vested upon him and the same is not tenable in the eye law. 

4.11 That the applicants beg to state that the order dated 20.06.2006 

was passed in superseding the order-dated 10.05.2006 passed 

by the Respondent No. 2 and as such the same cannot be given 

effect to. It is pertinent to mention herein that although in the 

order dated 20.06.2006, it was pointed out that the transfer and 

posting 	order of 	the 	applicants 	are technically and 
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administratively proper and decision to carry out transfer order 

was made in consultation with the head quarters but copy of this 

order was never forwarded to the head quarter. 

4.12 That the applicants beg to state that the higher authoilty vide 

order dated 10.05.2006 cancelled the order dated 13.01.2006 

and consequently the authority lower in rank cannot pass an order 

to carry out the same order and in that view the order dated 

20.06.2006 is nonest in the eye of law. 

4.13 That the applicants beg to state that out of three selected traffic 

inspectors in the Tinsukia Division, they are only transferred and 

posted as SS and as such the impugned order is discriminatory 

and violates the rights of the applicants guaranteed under Article 

14 of the Constitution of India. 

414 That the applicants beg to state that the subject matter of the 

application arises out of the same cause of action and hence the 

applicants herein have preferred this joint petition before this 

Honble Tribunal. 

4.15 That the applicants have become highly aggrieved by the inaction 

of the respondents and which illegally and arbitrarily deprived 
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them from their legitimate right and as such they are approaching 

this Honble Tribunal on the following amongst other grounds. 

5. GROUNDS FOR RELIEF  WITH LEGAL PROVISION: 

I. 	For that the Respondents herein are under the legal 

obligation to give full effect to the circular of the Railway Board 

that post of the persons which were merged into one unified 

cadre, they are entitled to the benefit of unified cadre and also• 

retain their designation as applicable to them before merger. 

For that the Respondents arbitrarily and whimsically 

prepared the transfer order and posted the applicants as SS 

without following any norms and procedure of the circular of the 

Railway Board which has violated the right to equality and right to 

equal opportunities in public service guaranteed under Article 14 

and 16 of the Constitution of India. 

For that, the Respondents acted illegally and against the 

legal provision in passing the impugned order by which the 

applicants are directed to carry out the transfer and posting order 

dated 13.01.2006,  which violates the rights guaranteed to the 

applicants under Article 21 of the Constitution of India. 
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For that the Respondent No. 2 vide order dated 10.05.2006 

cancelled the order dated 13.01.2006 but the Respondent No. 

3 without considering the same in most arbitrary and illegal 

manner passed the impugned order dated 20.06.2006 and as 

such the same is not tenable in law and as such liable to be 

set aside. 

For that when the Respondent No. 2 cancelled the order dated 

13.01.2006 and the same cannot be carried out by the order 

of the authority (i.e. Respondent No. 3) who is lower in rank 

than the Respondent No. 2 and as such the impugned order is 

nonest in the eye of law and is liable to be set aside. 

For that out of three selected Traffic Inspectors in Tinsukia 

Division, they are only transferred and posted them as SS by 

the Respondent No. 3 in an arbitrary manner and as such the 

impugned order is liable to be set aside. 

For that in any view of the matter the impugned action of the 

respondents is illegal and cannot be sustained in law. 

6. DETAILS OF REMEDIES EXHAUSTED 

The matter has been taken up with the Respondent No.3 vide 

representation dated 12.06.2006 jointly. But the Respondent No. 3 in 

a most arbitrary and illegal manner passed the order-dated 
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20.06.2006 directing the applicants to carry out the order—dated 

13.01.2006. 

MATTERS NOT PENDING WITH ANY OTHER COURT: 

The applicants further declare that no such application is pending in 

respect of which this application has been made before any court or 

any other Bench of this Tribunal. 

RELIEF SOUGHT FOR: 

The applicants pray for the following reliefs: 

The impugned order isued by the Respondent No. 3 vide letter 

No. ES/A-119 dated 20.06.2006 be set aside and quashed. 

Direction be given to the Respondents to comply with the provision of 

10.1 of the circular dated 08.10.2003 of the Railway Board in 

retaining the earlier designation of the persons after the merger of 

their posts in one unified cadre 

Direction be given to the Respondent No. 3 to carry out the order-

dated 10.05.2006 passed by the Respondent No. 2 and allow the 

applicants to retain their earlier designation as Traffic Inspectors. 

Any other relief or relieves as this Hon'ble Tribunal may deem fit and 

proper. 
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9. INTERIM ORDER, IF ANY, PRAYED FOR: 

The applicants made out a prima facie case against the Respondent 

authorities and the balance of convenience are in favour of them and 

hence this Hon'ble Tribunal may pass an interim order suspending the 

order dated 20.06.2006 passed by the Respondent No. 3 vide letter no. 

ES/A-119 and allow the applicants to work with their designation as 

Traffic Inspector till the disposal of the instant application. 

10. In the event of applicationbeing sent by registered post, it may be 

stated whether the applicant desire to have oral hearing at the admission 

stage and if so, he shall attach a self addressed post card or inland letter, 

at which intimation regarding the date of hearing could be sent to him: 

Not applicable 

11. PARTICULARS OF BANK DRAFT/POSTAL ORDER IN RESPECT OF THE 

APPLICATION FEE: 

I.P.O. NO. 

DATE: 	)-Co 	OTc, 

ISSUED BY: GUWAHATI POST OFFICE. 

PAYABLE AT: GUWAHATI. 

12. 	LIST OF ENCLOSURES 

STATED in the Index. 
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VERIFICATION 

I, Sri, Amulya Kumar Doley, Son of Late Jugen Chandra Doley, Resident 

of Chiring Chapari, P.O., P.S. & Dist. Dibrugarh, Assam 

do hereby state that I am one of the applicant in the instant case and 

applicant no. 2 also authorize me to sign this verification on his behalf 

and as such verify that the statements made in paragraph 1, 2, 3, 4, 

6, 	7, 8 & 9 are true to my knowledge and those made in paragraph 5 

are true to my legal advice and I have not suppressed any material fact. 

And I sign this Verification on this the' day of ...........June ,2006 at 

Guwahati. 

jc,-,kr 

Signature 
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1 ' Sri 5 N 1  bc&, Dy 5SI6L?R In GCIe S6OO 1.$00/ enpor%d for 
rorno1IOt for the 	post of 

. sn 	 II hereby p,oictd1 trnsferre4,ard posted '55/jTT'4 on pcy 

'P.s9O25 1- on hiwfl requer ice ri 5 P4 	tIakrQnsfeed 	
r 

	

2 . Sri f) qcoWdhrY  0Y 	iOW WW kIfl9 GS 5C(T)/TSK Ifl 'C& t 65OO-lO5OO/ emPGrtied for 

ro!T?1D fl  ?': t1w poet of 55 in ic1t . c14tSOO41OO/ i hi•tby promote4 urd posted a 

. 
11fWt5KOfl1i5 B€OO/Ofl hiown eue1 	• 

	 • 

ri Pcreh !Mntr ,  by.$S/TT in cal ftc. 5QO4O500/ £rnpnII€d for protiO for th pist 	• 

f 	? 	
iI 	

on ixiy 

. 	 : 125/ vie Sri A. K ókytronsferd)" .* 4,. .;;. 	: •  

. 	. 	 . . 	 . . 	

4 	I 	 • 

4. 	5!L J1fl 54flOW, by.55/T5K in coIt 	 for promGtiOfl for th pest 

. 
of SS in& g745OO-1l5OO/ 	htt promoted, trônfrrd cip'd poited' y5wT5K ar pny 

. 	 •R. 815/ yèe S1 C K.tAihru. •• 	. . 	 . . 	 ' . 	

1 	 . . 	 . 	 . 	i 	, .. 

.l...I••• 	-1 	 . 	

0 	 • 	 • 	 • 

	

: 	, 	• • 	 : 	• 	 • 	 . 	, 	 . 	 . 	 . 
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- :ThC fo9;. r'g 545M! ,' yw. w'w were empaneltedfor prornotioll tome pot.of Dy5cae 

! 	66OO-iO5OO- cr hcrC b, 1 promøtd d pocd under  

. 	. 	 •!. 	I I 	 • 	 I • 	 ' 	 • 	
..r.• 	n i . 	 . . . 	• 	• 	• 	 !. I 	I • 	r.j• 	I . 	 . 	 , 	. . 	 I r 	• 	• •" 	

• 

, ! 1 - s; Ksigedr4 QIktQq 515M/BRT.. in SC 	Rs S.9OO/CTflpaflefledI for prOmOtOfi 

fcr'th :tf1 	':a&e 	a594O5OO/- 	 tj'crferre4 rd 

ri L 	$$ uide"TT/Mi1 0'PT$KOT py 7900/- 	
. 

Ljlfil

2' Srt , 	KcIit IM/t4T$K In cøIe 	OO-9OOO/ empone1)ed fdi- ' pomotonfor i-he 

I - pd5t of by 5 	A '65O0 ib50ô/- rødtd, tronfeid d po±ed till fill 

y' 55 
 

7T5. on'pay s 85OO/ 	-' 	
-. i 	' ' ' I •r' 

1 	• 	 J_.r 
3 5r idrthU tBhtt ire 	YM/bBT i '  s&c s 55O0.9C00/ vpnet'ed for 

roiotiofl fr +he pi' f by 55 in AS.65oo- 110500/,!.js ,,her~by promoted 

jtraMf erred 	postd by.SS /Mk&' on pey.l5OO/ vice vGcQflCV . 

4:1 SriSubhah' B kte 	5ASM/P 	in ccI s.5509o00/b ápoicIkd or 

	

rcimot;Ofl for the 	of ,  tt,55 in c1e 1s 66O04O OO/ i hetby promoted 

I treniferred.èd ot.dk t4' 55 /CMA OYi pey Pi B3o/-VIcc ydtacy 

I 5 5r k ) 	SASM/bKM ' ir 'ote 1 50O9O00/ empermIk'd for pramch0P' for 

• 
 

~Ithg post of ty.S5 in 	R1.6904c?5O0/. Is hereby, promo+sd. tror4eried and posted 

' i f  

.6 5r L. N. Hcdique. SA5M/TSK in caIe s B500-9000/- emponellc4for promotion for
I.

st The post of 	in 	6600-10500/ 	h*reby,  pconoted rd posted 	SS 

,TSK.Cl:P4.79001ThL 	
- 	 i.. . 

........ 

I 

i. Sri ' Swopofl . Soha, 5A5M./MWt oat in.sco 

' 	
I I frprorn1Qr for th 'po$ of y $5 In ca 	65,00105O0/ u hcrebYPr0m0t* 

'ftrnferr1 .hd pote cii /Dy 55'un r TI/T$K VICVCCW1CY 

Sri P. M. 	tk, 5A$M/LLOiI' sccde 	55Q9000/ 	panelled for. .promot'O for
oil 

I tot' 	y1SS ir s&e Q4 6OO-1050/ s hereby promoted,tQrfTed and 

5f I 	Uk0fl trQr.5ferrC. Hs 	 e ef fective ftcr 

I 	 . 	
1411 	- 	 . 	II 	 I  . 	 • 	- 	 - 
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9: $ri b. Bpocm, 5A5M/Mjr . th1& 56OO-9OOO/- epntid for prototin 

for thcpost of Ciy.SS i n scale ks.65W-i0500/- is,  hetebyonioted, transferred and 
potedosPC-ySiTSK 

iO.Sri.t)iliç]Kr. t.s ;  .S5M/NT5( ifl SCG 	!L55OO9OOO& ernpbnHdfør prrnotk Of or 

the post'of Dy 5 nzcIe s 6OO-1C5CQ2 is rerebv prornod, trasfcirec cn posted 
$5/I'TSk.  

12 Sri A C 	, SA5M/K.XL in scc1s 5500-90001- emctIied for promotion for 
the pozt of C>Y 5d in's, ciale Rs:650-1050/: is hreb pronoted, trferred and posted 
QS PG by 5$ /TTBon poy 81001.. iicç vooncy on hts own rqust ut his prorrohn will 

tbe ffed,tivc crter 1-2-0 e on comto of WIT 6 n*nh\z  (N C ) 
2 Sri Shycimol 	 SASM/$T ir sce s 5500-90001- tdIed for 

promotion for the post of ty 55 ij scoIi Rs 65OO-1O5O/ is heeby promoteo 1  

$ trQnsfrred ord posted as R& Dy 5/P14T vice icy oi hs own requcst 
G1c1ri 	

i 	 niIt 
	: 	' 

	

Ti, 	tr fo1IoVing aiisfcr and pcsting oider will take Irndit cffect 	• , 	. 
3/ Sri . A.!...Poky. liU/TSK is trarfrrd ond •pocttd .o rfbBT vic Sri f.C.by 

. :1 	I 
2. Sri.R.C.D

.
èy, 55!tBRT is transfcrrd cr4 posted.as S5/NM65 vice vacancy on his cwn 

rquekk L  
3., Sri C4Mishr1Y/NTSK ispof d ashTI1MJN t T5K vce5ri A.,Mti.rarsferrcd * 

.J L 
f/Sri 	?Mlli, 1JM1Th) at 'TSK u transferred and 'potd as 5/NAM vice Sri 

ayi'i4Jfetred i 	 IFI'  

5 $rl tf b2`404""sumç&tur, $S/NAM1is traritfer'rcd and postcdcisS5/SL&T vice 1vancy 
fie

'6 Sr SP S'3TTN Is transfek'id dip 1otd as 	 vice 
7 Sr 1 bj W 'Kathar1t, Isy SS/NAAGS shereby ,tronsferreq and posted asbv[ SS/BLM1 inA. 

hiicxistrng pay and scala vice Sri S. N. Dqs pronoted and trar,ferrcd. 
8 Sri PankajRay, Dy SS/NTSK is hereby deputed to work asSC(T)/TSK in his ctstsrg pay 

and sdate vice 5r4 D K' Chodhury promoted and posted as tI/Wk 
9. Sri Bi R'Ni, Dy$$/FKG is hereiy frarisferrecl and posted as Dy. $$/T'I in hi existing 

poy OW s'co!e vi'ce Sri i PareshMalakor promoted and trar'ferred 
1O.Mahcndr4i Sac; Dy.55/jr5K in 3CQIC .65OO1OOO/Lt3 diuted to ioo'dftei the work 

* df SSPT5K'inadthtio ohi normddtstleg. 
ii Sri Buiinda Nukan, Dy SS,'TSK is hereby tran5'ferrd ana posted as D SS/NT5K in 

his ecistng pay aid cak on his own request 	 II 
12 5ri KarnCtk$War 1SartTah, by455/T5K is hereby transferred and posted IISDy 55/NT5K m 
I h11Ctfl9pay1fldGcc1ICOflhI3OWflrCqUCst. I 	* I 

	• 

13..Sr D.iPhukdn; G 	5/5PKs transferred and posted. as bySS/BOJ 	iãcicy. 
14 	Avtu) ikIap&  A5fA/bBT is hreby posted as ,ASM/bT in thV 
i. Sri 	AII,.SASM/SLIX is krébtransferred and pthte.d as SAWDK viçe Sri K.N. 
/ Forjh' pimotd and transferred 

	

I' 	L 1< SôikIa. LJZ.ASM ljftde,r: TI/TSK is hereby transfcrrc1 and potcd a 

	

J 	SM/bTvicacncyk  
ti Sri R KLftrn .R.A5M unoer Tli'T5K is hc'eby transfer'ed and posted as ASMISLX 

	

• YiCCPaGIflCy. ; I 	1.I1 HI 
i'I 5óikia. ASM/NM&5 is hereby transferred and posted as A5M/ffl(&;in his existing 

	

I 	I 	. 
• I '•PY aia caIe of I1;own reqqcsi. 

i  9. Sri P K.flava, SAM/5LX is hereby transferred and posted as 5A5M/L1L vice vacancy. 
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o Sri P 	k, G jA5M/PNT s!~ hrty +rncfrd card Ftcd 	S/.S/NAM v' 
vccGrc'._. .. 	 . I • 	:1 I. 	 'I 	. 	I 	 • 	

: 

21. Sri BLh. a$V.-- I Mukhcr ; SA5M/MG i hcrbi ranfrrcc cnd ptd ci. 54/JG icc 
:' 	° 	: 	• • 	. 	' •i• 	

; 	. 	 .-. 	• 	* 	••,.-.. 	• 	 . 	. 	. 	 . 
vrc- 

q 	
Ii 	 I  L 

	
Ij L. 	_ - 	••. 	 4 

22 Sn 	C' te 	G 4i,'tAJt 	hcrebi ptd RC /5M,'(F r iccrry 
21 Sr blpen Ch Saikia Rrv .SASMICGF is hcrb trarsr'd ud 	d 'A$,,LLO iicc 

	

I 	• 	 j 	I 	• 	. 	. 	• 	.•. 1 	•'i • -It j_j• 	• 	• . 	 . 	•. . 	. 	 . . 

4 , 	vicr.y 	1 	iJ 	' 	
I 	-. 	

:•_1 	
i 	,;, ', 	I' 	 •• 

24 5 t C t  Bc 	$/fU-L s Iirey trrci 	tEc 	5M/C 	c 'CC/ 
L¼J ? 

	

A. 11,0
. 	 . 

25.Sri R.Dckabaruah. ASISIJLHL is p)stcd ts RG ASM1'IH vice Sri C.K Borah 'tr&isferrecL ' 
•'; 

26.$ri Hdzik, 3ASM115K i ptcds L 3ASM/TSK vice 	• 

27 ri c K Sv,ci, SASM/T5K is posted ai'LR SAM/NTSY vce Vacancy . ,  

28. Sri RID . Des R& 5A5M/B01-  is hereby trc.nsf erred and posted as 5A5M/5PK vice vccrncy. 
on hi b 	1 
Sri 	~ASM/SFk i hereby trn ferred wd postcd as 5ASM/03 vice iv. 

S M. ri •bak 5ASM/ F is hereby tranfrred onul posted &c .& SA5M/0J vice Sri R.D. 
Dos tranfrrd.. :1 : 

Sri SiC. obho, 9 545M/AGi i hereby ste.d c SA5M/A&I i dy cdr ic vacGncy. 
SrI B.P. Borh 1  L. AM/AGI i herhy posted as & ASM/A&I vice Sr .1 5i(. .obha. 

t 	S.  
Sri J.A.' Shikh I .5ASAVCMA 	hereby trnferred ed potcd s ASMI(MM-4.vice  

I 	' 	.1 	•. 

	

vc.ancy, on fli5 Own rqu
,

st. 	 4 

Sri .K.ey3C/T5K. .mder orde 	trrifé#a .LSA5M under TT/MX? izJerebv 

	

posted 545M'MXNjvue \'ocanGy ht 	r 	'1 
5 5r A C ogi S/5M/KXL s hereb', tror.f erred and iosted as 5A5M/FKG vce vaccmcy .  

36. 1 5ri, W 	!SA5MINCk i irby 	fcrrd cnd ptd a L 5A5M under 
IiI.l 	 1S 4 I 	 I . 	 I 	 •._ 	f SS•  

TI/MXN vc vcicc.rn cy.  

37•1 SriJ. Hazriba, LP. 5AM workin9 temporary cw TI/M)(N Is hereby po sted as LR SASM 

urde Tr/MxN. 
3 8.•5ri B. SA5M 4T5K hereby posfed as LJ SA5M under TI/TSK vicc vacancy. C! aho,  

.39 Sri O.K.K4Atd, SASt/rSk is hereby ostd ps:LP. SASM urdcr Tt/TSKvir vncry. 

40. Sri A.C. Ds, SA5M'TK i hereby postcd s L SASM under L/TSK vice 6cancy. 

Sri K.N. MahQto, SAzM/TSK is hercby posteci as Li 5SM unaer'.U/iJ1 aC.
voar5cy'. - • -•; 

Sri 	&goi. SASM/F'4Ck is hereby fransfrred ar1d posted dsi  LP. SA3M LIr&r Tt/MJN 

otT5Kvicevacor.cy:; 	 - 	 : 	
•. 

4. 5r. P. (azari, A$M/NHK is hereby tranfcrrd and poted as G .SM/MJN vice Sri B.C. 

Dy trrifer'ed. '1L. 	.. .. 

Sri P.K.IBarich, ASM/JG is hreby frcferre4 bnd pstd . ASM/MJN vkc. vacncy. 
.1• 	 • 	 "0 '  ................... S 	• 	- 

Sri P. ity, Lh A5M uder Ti/MJN a1T5K is hereby pas- ed as A5M/TS 	vacancy. 
•' 	... 	.1  

46.. Srs  W . 5eca.LIAM undrr 1I/M7N a TS ,s hE"by os1ec as 4S/TK iiCC 
. 

- 
	

. 	 S  
41. 5r P.KhcwJ L.AZt ur,derTI/MT4 of TSK is hereb.' posPd as /-5M/TSK vIC t'oarcy. 

8 	M IKachar A5MLLO is hcrby tratsfcrrc.o and pc 'ed as ASMII 5K vicc vacancy .  

	

I 	 S  
49. :t IvyIGt1 aiur. L /&SM ur.der TX/MJN at TSK is hereby posted as & ASM/NTK - 	

4 

v:ce vacory. 	1; 	
I 

I 	1 	i 

: 	

' 	 I 



	
TTTTtJE 	-— = 

t 

- 	

¼ 

/ 	-.-.------ 

Sri U.C. beori ASM/OJ is hereby trarfzrrcd cird pa~-tad as A5MJSFP vic.c vc 
-Sr. Boro, AS4*\/Fb is hereby transferred and posted as ASM/SF vicc vacancy. 

5. Sri M.Lbas, SASM/NMT is hereby transferred and posted cri  SASM/ BFD vice vacancy. 
Sri$.. Patcr, ASAI/SLOr< is hereby transferred and postzd as ASM/NMT vice vacancj. 

5riçepak bey, LP ASM under .Tt/TSK i hereby transferred and posted as ASM/5LX 
vie tcconcy. 	 . 	

- 	 4 
5 5riB.. Kuturn, LR ASM under TUTSK is hereby transferre4 and posted as ASM/SLX vice 

v9cney. 
5. S'i S. Gohain, L 45M under TI/TSK is hereby transferred and posted as A5M/NCH vice 

vpncy. 	ii' 
Sri K. bean, U ASM under TI/TSK is hereby transferred and posted as ASMTh)CH vice 
vacancy. 
Sri Anupam 600i., L1 ASM under T1/MXN is hereby ircnferred and posted as ASM/KXL 
VicçyaConcy. 	. 

5'? Sri 11Aqjhho tva L ASP1 urder TI/MXN Pcreby trnsf erred an posted as ASM/KXL 
victyocarVcy - 

60. Sri Ii P. Kwar, IWR ASM under TI/MXN is hereby transferred and posted as ASM/GLGT 
vice Sri P.C. Kokot; trthtf erred. 	' 	•' 

B.C. HziI, -LR ASM under TI/MXN is hereby transferred' ond posted as 
• ASM/NMGS vice Sri Anup Saikia tratsferred. 	I 

2. 5ri 1 P.C. Kakoti, A5M,GL6t is heresy tranfcrrcd and posicd as ASMIJTTN vice vacancy 
on hLV own request. 
Sri biJ. SkiO, A$M/MXN i herb'i posted as L ASM LEnder TI/MXN yice vacancy J 	I 	 J 	I  
5ff of çrA & ..abo4mmay apt1  for fation of pay1 from thir necf 

i ,tctrnmiJ dat. Thn oie monTh from the date of issue f this office order. • 	. 	 - 	S 	
.4 	 •. 	

• 	;. 	 • 	
.. I : 	I •" 	.:i 

 

	

4 
cb5tcwho have bun 	sfei'rád on th&r own raquest they c'e not entitled to 

visfV çass, C1. j@ining thne 'etc. 	 I 

• -, 	 (U,N.MrsHrA) 
' 	 400,II/TSK 	- 

- II . 	 •.i bivI,&ty .Minagr (P) 
S 	 - 	

- 	 N.P.. Tinsukia 

	

FC/eleci4ofl (5) 	Dote:-. 13-01.2006 	
.diIwoy 

 
Copy fc'WEwd d fornfoaion ad necessary acflon to:-. 

). 4.CGnCerned(Z)Afl$$aofT5lbjvn 
I  3 5S.DOM/T5K(4)'AQM,T$g 	 . - . 	 . 

5. 	 5E, MXN, $JN 4 cHC/T$K 	 . 

.Qjáti':tcfl Sr-DOWTSIC's office 
ADBT (Quotei 3ectioñ) 

at office (9) E/BIU at offIce (20) EQ at office  

12. b5Cc.NFREUPfSK (12) convenor NMU/TSK 
l2.RTartfh5eqyiIbrcnchegof TBKDMston  

jlI 8i4ch Seq I1U afl brczchet of TSK btvsior 	
7 :14i 	k!Yuunioc.n,9t+-fnce 	I 	 . . 	 . 

Forbi4&fcpMnnoger(p) - 
I , 	I  

t i  • 	II 	
I 	 I 	

,/ 
III 	

' • 	 ! 	. 	 . 	 . 	 . 	 - 	 ' 	 - 
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To 
Tho LIQu'blO )1v1iOfll tt11uy 1tatrutpr o  
tj.i 1 . j11wy, 
TI noaitt L4viClOn, 
Tj  uai ke 

utC.t 

sir, 

6ub &- 	LA. j)) . L 1 4r 	 C 	J)) 	.4 

, bO g to Liy thO following few lit 	for fvotzr 
of your kin1 coniuortiOn a4 yr2pphttt1C action ploaO. 

SIr, we SIU11 A.. 141111 9  i'I/HJI at TbK uitl Shrl 
A.K. £loy, TI/T.iK who are working for lwt 17 yourz as  
Ti iuiZforOUt 3OctiOn3/A4ViQiOtC, but vi0 J205/TFCJ 

1cction() Uato4 13.01.06 we have boon going to be 
p03t04 	i/IAt4 azil S/ii131iT rcpocttvOly, whOre tlDro 
IG no Linr &uch ru1OL/1fl3trUCtiOflhiU3tat1OC itthOr in tho 
Zono nor at any £iivi3iOu. In connoction with ibovo noithor 

I' we worCiufortOd nor any option wa taken for tb3 change of 
our poztO. o long tho pOitU of TIC are oxiCtC in tho 
1jai1wzy and we being 3oloctoU TIC from I.Fa 11i1w.l3 atd 
worked f?ultfull.y for 17 yoaru 	e are vory titxh upCot with 
thie .,anfor and poQttu order irs.1uiing change of po3tO 
aiii po.3ttng Of noft-3010CtCd pOr3OnC aa Ti iti our pot3 fox' 
which wQ the undortgnCd rCqUOCt your kind honour to look 
Into tM caco and also hopo for tucUiatC cano1Iatiofl of 
the ór for the I ntOx'ct of work culture in the Itiilway. 

Xbur early action io aolicttOd. 

I: 	H 	Ltb rogarde, 
• 	*Hl 

I 

H fours faithfull$, 

F 	' 
tIut) 

F 	
TI/XJU at TLK 

I 	
H H. 	 2) (A. K. DoLE) 

TI/TsK 
I. 	

1 
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L1 tti 

	

Th.G fltV3$iCfltLi 	11WY  
N*r4 iuy, 

WLUML TO c4tY14T THE 9fl3 GOO 
YLfl FTh UPPL 	F THE 	$TU1i WI J1 

iI T 	j1bC IJf TX~ P 

'tho si 	tOJO. uft .c i ff4Lo 1i t1t 	fta 

1990 ?C1t ts hUh  UPGOt CU t th 	'wIz on1 çi4 

t43 LRfl()/ 	, 	25JTc/ ii 

we U 	ru.uy fl drIcfl* o:d uut o4' 	 ith 

nd on i4icb per Q 	 /in 	tion o3.y. FsR. 

	

ot 1$ 	 tc3y T/T5 	ón3y t pothd 

	

INN 
thoucib thcxa 	no iny ci I 	not 	pfltt1* 

tL*ri th othr c7iuc)fl in  tho 	()tCZ out of the 
LCCt 	Ti 	Lfl T 	dIW 	Afl 	t r. 1'ty 

tCh 	t.ty (hs 134t tn 	r3y 	o&d 

4 	II 	 Tt3flt4- J cjaiy £n 	 r 

d fXU.i. PQflDL 	o ha1Gb 	f'td to CXDY Ut tho 
nttflu4! $ 	t$.nc its 	iout. 

tn 9' 	
4th th aboVU 	IaLci I/Z 

wary  ©UUICt4 f 	GOD 	1th 

aLaO8 cnJ uciLr Iwo toguD5t tArn iontiLi i 	V$ 

Nr 

iA 

Ii : 	/ 	H 

'p. 

)• 
sr 0W 

tIY.Y 3Ct 	p3Ctø 	 M4 

i 

i41 	1 	 LL4LY 	i 

H 

. 4 

I. 

• 1 

'1 	r 
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To 
The Hon'ble Chief Operations Manager, 
N.F.Rai]-way, 
Maltgaon ,Guwahati-1 1. 	

Dated 31 .03.2006 

as 
- An appeal against the posting of TI a and 55 

Respected Sir, 

• We beg to lay the following few lines for favour of 
your kind consideration and sympathetic action please. 

Sir, we the undersigned S17xi A.R.Milli,TI/MTN at TSK 
and Shri A.K.Doley TI/TSK in scale grade Rs.7450/- = 11500/i. who 
are selected TI a from GM(p) ,MLG and working fruitfully for last 
17 years as Trafic Inspectors in different &ctions/Divisions 
but by keeping us in darkness and without informed also without 
taking any option-vide DRM (P)/TSK's order No*E/205/TFC/Section(S WS  

dated 13.01.2006 we have been forcefully going to be posted 
asSS/NAN and SS/DBRT respectively.Whereever there is no any 
such intances/ example neither in the Zone ncr at any Division, 
We are very much upset and feeling humiliation due to this 
forceful Transfer and posting order and change of our posts to 
non selected persons as TIs,i.e, C.K.Miahra1CYM/jT$K as TI/ 
MTN at TSK vice A.R.Milli,TI/141N at TSK and Paresh !'lalakar 5S/TTD 
newly promoted to 55 in grade 7450-11,500/- vide A.K.Deley. 
TI/TSK. 

In connection with the above we the undersigned approached 
and requested for review the order to Hon' ble DRI4/TSK on 18.1.06 
TO DRM(p)/TS1( on 23.03,06 and Sr.DOM/TSIç on 2193.06 but no 

any authority responsed our appeals nor give any reply ,instead 
of it Sr DDM/TSK Isforcing us to carryout the order which 
causes us mental agony in our duties alongwith to our family 
members, 

Please note that out. of 3 ( three) selected TIa in the 
Division only the following signatories are chosen to transfer 
from TI to 55 but Shri S.K.Singh,TI/TSK HQis specially 
considered by Sr.DDM/TSK and retained as TI/HQ/TSK which compelled' 
us to think that transfer posting are doing on the basis of 
languestic and communal base-by S.DDM/TSK. 

Contd. . ., 2/- 



(2) 

Wehope honourable Sir, will consider our Case sypatheti-
cally for maintaining of work culture in the Railway and 
cancell the abve order and allow us to continue our existjn, 
RZosts... For which act of your kindne ss, we shall remain 
ever grateful to.you, 

With regard and early solicits action. 

Yours faithfully, 

Sd/-. Abbirani Nih 
1) ( A.R. Nilli ) 

TI/MCN at iSY 

3d,1 - Ainulya Kumar Doley 
2) ( A.K.Doley) 

TIITSK 
Enclosed: 

Xerox copy of Office order no. 
E/205/TIs/Selection (3$) etc. 
13.1.06 for your kind perusal. 
please. 

4 
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N. F. RAILWAY 

No.F/283/120 Pt V (T) Loose 

To 
Sr. DOM/TSK 

Office of the 
General Manager ( p) 
Maliga on 

1O.O56 

&ib:- (1) Transfer of 8Iri A.R.Milli ,TI/.TN & Shri 
A.K.Deley,TI/T5jc 

(2) prcnotion & posting of Shri R.iattacharjee, 

Hef: Your Office order endorsed vidte No.E./205/TFc/ 
Selection(S) dated izizat 13.01,06 & E/254/I/ 
Selection(S)pt, dated 21.10.05. 

The representations subnitted by 5/Shri A.R.Milli TI/MYN, 
Shri A.K. Deley TI/TSJC & Shri R.Bhattacherjee,yWDBm have 

	

been put up to COMfl4LG arI_he has 	se&,the following orders. 
Provision of 10.1 of Board's circular have beenviolated in 
these case. The relevant para states that efforts should be 
made to post the employees in the categories in which they 
have been working ,in the initial stage -of merger.Moreover 
there is serious safety repercussion,Ayard master/TI is 
not competent to perform train passing duties without a 
conversion training and issue of necessary competency 

- certifioates,The medical categories of I
rain passing and 

like A1rniJDy .35 are higher than prescribed for YM/TI 1s. 
• Keeping in view all these fact the transfer order of Shrj 
• A.R. Null. TI Shri A.K.beley TI and Shri R.Bhattacharjee,YM 
to the category, of Dy.SS are hereby canceiled.They should 
be given the benefit of cdré re-structuring in the same - 
category in which they are working as per para 10,1 of 
Boards letter No.PC-III/2003/CRC/6 dated 9.10.03. 

This is for your information & necessary action please. 
Sd/i.. 

	

• 	( S.R.Nandy) 
nior Personnel Officer (T) 

for General Manager (p)/NLG 
Copy forwarded for information & necessary action to 

CON/MLG - 
z' 

 
DRN(P)/TSK 1 

(,4f for General Manager (P) ?'1L. 

to 
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I. 

I 	T1e keeLec Ca! ?T/L' &TT/pm /  

We the undersi.4  1,,e, Itri 	. ey  
1Ii1 tLJ?I/KTt et 	hve bn cpt idle 

tn4hsu a(p)/NZ' $ 	W3/f29/P$.V(rt')  
t** transf.r erder • 	TprU /3pra 

ton 	dt. 13fl2OO6. 
I A !STS X* 9TU.L U?XZD IIJ 07HE PTR?790  

	

p 	
**ea1y action to e'1tcItr6. 

r 

I 
•' 	 ri fmth 1 

I 	

I 

	

- 	 j 
I 	

4P(J?.I I 1 	
j 	1  

: 	 I 
cto 	moo IWO bii/c fr kI4 In f1ropt.162 praà. 
cpy t... 	 for bEni,t 	n.cøt.pry ictan • 	ple*e,, 

I 	 I  

I• 	 II 	I 

I i .  

CA 

H 
I I 
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NORTHEAST FRONTIER RAILWAY 

Office of the 
Divisional Railway Manager(P), 

Tinsuka. 

No.ESf19 	 Dated: Ju 20, 2000 

To 	
frb 

9AP MllllTfrNat TSK 

Sub;- Idle keeping of Tl/TSK &Tl/MJN at TSK. 
Ref :-Your letter of dated 126.2006. 

HiWith refcrofl o to your letter mentioned above it is intimated that the t1insfer 
orders involving you, issued by this office are technically and administratively roper. 
Therfoçe, the cthnpetent authotiy has decided in consuflatifl ith the Headq rtrS that 
The riS1U!te ut. 

jtp ithis repect,it i pointed out that Sun A.K. Doley has to complete his rofteshel 
cour before ud assumes chrge as SM1DBRT and for this purpose he has alTaty ben 
booked lot refieh ccurse córnrnencfl9 from 22.6.06 at ZRTI1APDJ vide Sr.DCMTTS#'s 

O1fle No.TI4OtgJMPP Dated 1.6.'06. Stini A.R. Milli to aume n charge 
irnimödinitetyas i.e as atreadly crnpleted ThS ref resher couise. 

I enceni ate edvised to cai7y out your transfer order iMMed ateY 	I  

I  1H 	ji 	. 	 yan 
 DivIsonl Personnel Office 

N.Ray,Tiflsu4a 

• Copyto:- 1).SfDOM(TSK 	!, 

I 	I 	1 	I 

• 	Aarayanan)j 
Divioflal Personnel Officer 

• 	

N.F.Railway,Tinsuicia 

	

:41 	 1 

I I 

1:1 

I 	I 

e j  -' 	 --' 
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GOVERNNr OF INDIA 
MINIRY OF RAILWAYS 
RAILWA! BOARD 

No.PC/III/2003/Misc/5 	Datèdi2 . i8.02.2005 
The Genera]. Secretary, 
AIRF, 
4, State Entry Road, 

•New Delhi-110055. 

Sir, 
Sub: — Be structuring of A4s/SMs .TI s/Ths 
Ret:- yir. letter No.AIRF/D/JN/59/2004 dt.10.01.2005. 

Please connect your letter abid wherein it was pointed 
out that the N.F.Railway vide his memorandum dated 22.12.2004 
has downgraded the post of TI in grade/.4500-.70e0 whiéh 
was never allotted to the cadre of TI,.The matter has been 
examined and it is •  advised that prior to restructuring posts 
of TIs were available in tiree grade structure(viz L. .7450-
ii, 500 9 k.6500-10500 & . Rs. 5000-8109) and after implementations 
of cadre restucturing theseposts arebeing operated in the 
same scale s.TLpost, which was erroneously shown in scale 
.4500-7000 in themeinorandum issued vide GM(P)/N.F.Railway&s 

letter dated 22.12.2004 has been corrected and corrigendum 
has been issued in this regard. Therefore ,no post of TI has 
been down graded after cadre restructuring and staff who are 
perfonning the duties . of TI are retaining theirdes.gnations 
as TI. 

Yours Sincerely 
Sd/i. 

For Secretary ,Railway Eoard. 

A I.RJ 

NO.AIRF/IC/JC(4)/59/2004 
( 
452) 	Dated 18.02.2005 

Forwarded to General Secretary,AIRF, 
•1 • •• • • ,•• . .'uwahati for information. 

\c2- 

(c 

~~"j 


